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' a vacancy arises, Th:.s step should satisfy the

CENTRAL AWINLSTRATLVE TRIKJNAL
FRI NG PAL BENCH
NEW# QELHL

0, A No, 1886 of 1994
New Delhi, this the Sth day of December, 1994.

HON*BLE MR JUSTICE S.K.DHAON, VICE CHAIBMAN
HON' BLE MR B.N.DHOUNDI YAL, MBMBER( A)

Shri Hari Ram Sharma
S/0Q Shri Puran Dass,
Casual Labour with temporary Status.
urder Chief Traction Foreman
Central Railway, ,
Jhansi. oo oo oo Applicant,

( thrGUgh Mr K.N.R, Pillai, ﬁivccate).

vSs

1, Union of Irdia
through the Secretar
Ministry of 3ailwaySZRailway Board )
New Delhi.

2, Divisional Railway Manager,

Centr al Railway o
Jhanslo o6 o8 S8 eeo Respondent.

( through Mr H.K.qangwam, Advocate),

OR D_E R(oral)
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The relief claimed, in substance,
is that the services of the applicant may be

regularised in Group 'D?,

2, A counter-affidavit has been filed

on behalf of the respondats, It is stated therein
that now all the hurdles in the way of the i
applicant have been cleared in so far as the clearance
regarding condonastion .of break in‘ service h\as’been

obtained fram the campetemt authoriiy. The

respordents will, therefore, consider thjye case of

the applicant for regularisation as and when

appli,cant, The applicatzon is dispes esi’ o

of the stand taken i in the eaunter-,%gifidagi;,r;
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3. There will be no order as to costs.:
%_w A ﬂw/[/ .‘ %2

( B.M.Dhoundiyal ) ( s.k.Dhaon )
Member( A) Vice Chairman.




